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SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Civil Appeal No(s). 2263/2021

VIJAY KUMAR IYER Appellant(s)
VERSUS
UNION OF INDIA & ORS. Respondent(s)

(IA No.71131/2021-EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT and IA No.71130/2021-EX-PARTE STAY)

Date : 27-08-2021 This appeal was called on for hearing today.

CORAM
HON'BLE MR. JUSTICE S. ABDUL NAZEER
HON'BLE MR. JUSTICE A.S. BOPANNA

For Appellant(s) Mr. Neeraj Kishan Kaul, Sr.Adv.

Mr. Anoop Rawat,Adv.

Mr. Saurav Panda, Adv.

Mr. Vaijayant Paliwal, Adv.

Ms. Charu Bansal, Adv.

Ms. Prabh Simran Kaur, Adv.

Ms. Ankita Mandal, Adv.

Mr. S. S. Shroff, AOR

For Respondent(s) Mr. Tushar Mehta, SG
Mr. K.M.Nataraj,ASG
Mr. Gurmeet Singh Makker, AOR
Mr. Kanu Agrawal, Adv.
Mr. Akshay Amritanshu, Adv.
Mr. Balaji Srinivasan, Adv.
Mr. Sarthak Raizada, Adv.
Ms. Anindita Barman, Adv.

UPON hearing the counsel the Court made the following
ORDER

Application for exemption from filing certified copy
of the impugned judgment is allowed.

Issue notice.
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